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' CONSTITUTION AMENDMENT
BILL®

Amendment of articles 56 and 1566)
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MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-

duce a Bill further to amend the
Constitution of India.”

The motion was adoptled.
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CONSTITUTION AMENDMENT
BILL®

{Amendment of articles 75 and 164)
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MR, DEPUTY-SPEAKER:
question is:

The

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.
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WE I
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CONSTITUTION AMENDMENT
BILL—Contd.

(Insertion of mew &rricle 834) by
Shri C. K, Chandrappan.

MR. DEPUTY-SPEAKER: We
shall take up further consideration of
the following motion moved by Shri
C. K. Chandrappan on the 23rd
August, 1974:

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

He had just started on that
He may now continue.

SHRI C. K. CHANDRAFPAN
(Tellicherry): Sir, 1 have moved
this Bill with a view to make our
democracy more meaningful so that
the Consitution could provide that
the elected representatives are
accountable to the people. Today
when we are discussing this Bill,
there is a lot of discussion going on
jn our country about electoral re-
forms. I may also recall the recent
incidenls in Gujarat. It is a State
where the ruling party enjoyed
massive majority but still they could
not continue to rule, There was an
agitation and finally the Assembly
had {o be dissolved. Today a move-
ment is going on in Bihar demanding
the dissolution of the Assembly
My party has taken a definite posi-
tion about this kind of agitations.
Whatlever may be the motivations
behind these agitations, we think they
show a certain inherent weakness of
our Constitution, which does not pro-
vide a democratic method by which
the elected representatives of the
people will be accountable to the
people. Today once semebody is
elected for 5 years he is free to do
anything by way of corruption,
nepotism, favouritism etc. He can
even be of immoral character. A
person like Mr, Tul Mohan Ram is
still sitting with us in Parliament.
We have, therefore, to initiate a
democratic process by which if the

day.
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elected members misbehave and for-
feit the confidence of the people who
elected them, the people should be
able to act in a constitufional manner
to recall them. I am not saying this
just because this is there in several
constitutions in the world like Swit-
zerland, USA and all socialist coun-
tries. My point is, if such a provi-
gion is included in our Contitution,
our political life will be cleaner. The
right to recall will be a guarantee for
that., Our democratic institutions wil)
be more strengthened and the people
will be more vigilant about their
duties in a democracy.

I do not want to keep one thing
vague. There are people who think
that the Bihar agitation is an agita-
tion to recall the members because
they have become corrupt and are
not behaving properly. I do not think
so. The agitation which has been let
loose in Bihar is an attempt to un-
leash mobocracy, to create anarchy
and subvert the demoveratic institu-
#isns. It will definitely pave the way
for fascism in our country. When a
member is elected from a consti-
tuency, there are a definite number
of people who are electing that
member. They should be given the
right to recall him in whatever
manner that may be prescribed for
this purpose, Mr. Jayaprakash
Narayan's agitation is not that. He
is mobilising people from somewhere
and using them o force the legisla-
tors to resign That is not what is
meant by the right recall. Our party
has taken a consistent position with
regard to clectoral reforms. We
believe that democracy in our coun-
try can be strengthened by expand-
ing the base of democracy. Thal is
why we always demand for voting
rights from the year of 18. We also
demand that proportional representa-
tion should be constitutionally guaran-
teed and electoral laws amended to
give effect to that. Then only the
right to recall will have any mean-
ing. Todey there is a possibility of
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a member getting elected from &
constituency even though he secureg
only a very small percentage of the
votes, It happens in our country in
many constituencies that 10 or 12
candidates are contesting the total
votes polled is only 30 or 40 per
cent and the successful candidate
gets only a portion of these 80 or 40
per cent. So, he cannot genuinely
say that he is a real representative
from that constituency. So, the
rigit to recall should be a pdrt of
the total electoral reform that we
will bring about in our country to
make the electoral system more
democretic and more meaningful,

If we adopt this right of recall, it
will arm the people with an addi-
tjonal power. The people will be
vigilant if they have the constitu-
tional right to recall a member and
they will exercise this right when
a particular memebr in Parliament
or the State Legislature is not dis-
charging his responsibilities to their
full satisfaction. In this way, a
member would be accountable to
his constituents. Like the Soviet
law, there should be a method by
which a member can report to the
electorate what he has done in
Parliament or the State legislaiure
during every session. Now it is left
to the discretion of the member to
decide whether in the next five
years he should even shaw his face
to the electerate. There are many
members who do not do that even
now. Under the present system of
elections the caste, community, re-"
ligion, moncy and so many other
factors decide whether a member
will be re-elected, not his work in
the legislature or his performance
in the constituency as the represen-
tative of the people. When we say
that the right of recall should be
there, we mean that there should be
a provision by which the elected
members will go back and report to
the people from time to time of
their activities so that the electors
will know what their representa-
tives are doing.
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It is also a corrective measure.
Then many of the members will not
dare to do what they are now doing.
pefection is a common phenomenon
now in our country. I know there
js a Bill pending to prevent defec-
tion. That Bill seems to be a
mockery of democracy. It is not at
all clear whether that Bill could be
implemented and in what way it
will be implemented. If we can
find out a way as to how we will
incorporate this right to recall in
the Constitution and the concrete
rules with regard to that, then that
will create a better atmospphere in
the country.

What happens when there is no
right to recall? Then, this kind of
movement which is taking place in
Bihar, which has taken place in
Gujarat and which took place long
ago in Kerala, in 1959, will be
encouraged. There is no point in
blaming the people because they do
not have any other constitutional
methods by which they can exercise
their right. Im 1959, in Kerala,
when there was a properly-elected
Government in power, a movemnt
was unleashed against, that Govrn-
ment. It was spearheaded by the
Congress party, the present Prime
Minister who was the President of
the ruling party at that time and
the Government was brought down.
It wag referred to in Parliament for
w0 many days. Even at that time,
many persons who réspected the
dcmocratic wishes  of e the people
pointed out that this would lead to
a had precedent and that this would
lead to scuttling of democracy at a
later stage. It might have been
expedient for the ruling party at
that time to bring down a democra-
lically-elected Government which
was headed by the Communist Party
of India in 1959 in Kerala.

In 1973, a similar practice was in-
dulged in by the people in Gujarat,
Today, in a much bigger way, the
threat to democracy is posed in
Bihar and the people say that the
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agitation will be spread to other
parts of the country also. When
they agitate over the demand that
the elected representatives should
go or the elected Assembly should
be dissolved, it is, of course, an
attempt to scuttle the democratic
institution., But, at the same time,
they can point out that there is no
constitutional method by which they
can recall back those elected repre-
sentatives who have been proved to
be corrupt in the eyes of the elcto-
rate, So, this weakness will remain
and it will instigate the processes in
our country which will endanger
democracy in our country. That
why I say that the right to recall
should be incorporated in the Con-
stitution,

Now, when I speak of this right ~
of recall, certain basic things should
also be pointed out. When we say
that there should be electoral re-
forms to strengthen democracy, it
cannot happen in a vacuum. It can
happen only in relation to certaln
socio-economic changes which the
policies of the Government will in-
itiate. When we say that there are
corrupt practices indulged in during
elections, at the time of election
campaigns, and even after a candi-
date is elected, when he is compelled
to defect from one party to another
and he is induced to defect, that is,
money plays a big role, how can all
this be prevented is a very impor-
tant thing. Even when we incor-
porate the right to Teccall, money
influence can play a negative role in
the opcrations of the right to recall
What we believe is that certain
fundamental economic changes
should be brought about in our
country: first, Government should
put an end to the parallel economy,
to the operation of black money;
Government should consciously
make propaganda with the coopera-
tion of all the political parties to
see that the influence of caste and
religion does not play a vital role in
the elections; they should also
ensure that the black money is com-



455 Constitution (Amendment)

[Shri C. K. Chandrappan]

plétely eliminated from the national
life, If these influences are nbtt
eliminated, even with all good
amehdments or good changes that
we may incorporate in the electoral
law or even in the Constitution, we
will not be able to bring about any
desired change to strengthen demo-
cracy in our country,

Our Party, the Communist Party,
had considered this problem from
tHe very béginning and our Party
had taken a position from the very
inception of the Party; in its pro-
gramme it has been stated:

“It will grant universal and
equal sufferage to all male and
female citizens in the elections to
Parliament, Legislative Assem-
blies and local budies through
secret ballot. The principle of
proportional representation will be
adopted in all elections, and the
right to recall all elected revre-
sentatives by the majority of
electors will be westablished.”

This is what our Party has thought
about clectoral reforms which, 1n
our opinion, will help our demo-
cracy to thrive in tutuie Today
people like Shri Jayaprakash Nara-
van and others who are unleashing
this movement in Bihar for the dis-
solution of the DBihar Assembly say,
as if they are talking something
very new, that they are for a total
revolution, for bringing about a
total] change. But, if you look at
the facts, it is not so. All those
people who are today supporting
Shri Jayaprakash Narayan and his
movement were once the prota-
gonists of the present Constitution
and they always thought that any
change in the Constitution like pro-
portional representation or right to
recall would only help the Com-
munists in our country, and they
tried to win political power in our
country through Constitutional
methods. But todey they find that
tHeir reaftionary combinsgtion could
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not come to power ulilising éven the
present Constitution, and that fruse
tration, that disappoinfinetit, is now
leading them to a pesition where
they are striking at the very root of
the Constitution, the vary root of
democracy and deémoeratic institu-
tions. That is why we say that this
movement is not a movement for
strengthening democracy; this move-
ment ig a reactionary movement
to strengthen the hands of reaction
and pave the way for fascism,
What we want by weay of this
amendment and simildr things is
strengthening the Constitution, streng-
thening democracy and democratic
institutions in our country; we want
to make democracy hundred per
cent meaningful and make the
people the real masters in the
democracy and the elected represen-
tatives the servants of the people.
This is the purpose of this Bill and
I commend the Bill for the con-
sideration of the House.

MR DEPUTY-SPEAKER : ‘Motion
moved:

“Thai {he Bil] further to amend
tbe Corstitution of India be taken
into consideration.”

There is an amendment given notice
of by Shmi M C Daga. Is he moving
that?

SHRI M C. DAGA (Pali): Yes,

Sir, T beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereor by the 2nd March, 1875.”(1)

MR. DEPUTY-SPEAKER: If you
wish, you may speak on it.

oft qW W I ;IR FEA,
s A1 9 dfga & fawres wfeai
¥ < gyet ¢ faog fag o § o9
& WTHTT 9T S ARy OF 7T few
e g Eui g R & Fr ity
¥ weex Gt sy o & o faw &
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@< o, STy, @ € uw & weAr
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TE LT MG F WA 5 Sefedqr
Faq 71 § | fwre oA AT g ar
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17, &1 9 wd 7 AT F TAT AF,
A e Aty w el freew & wm
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¥ EW A & g% ¥ 9w, Wi
favre g%z wwt § 1 ey FEAT
5 am woiliz o & @, wgw
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W ¥ us aw oy & forw &Y | 0w
s agi forrer ¥ sar 1 ) rOw

¥* qx o a1 e
§ #g xafng gt gemr a1 @ R
R wwmt o< an way & g Afi Eq
v 3. Faea At e Frgeam v
wRT a7 3w .1 Wi Afeog gw @l w
W g ww g, FEE sy Al
g 4E F2 o fe 1w ) fam
&0 | 7 ARRAT g fA T weaoaw ag
AT wEH §, SN T gwvean ] fewe
s e o awna i wrasar g
gg ara amA afrws ) gffag & asq
qTag w21 i ow & s ahms Mifufmm
AT TifeT e wifaT sy L & ?
fedawm 798 ¥ 4g arw wif aY gl
oY g7 ® A°7 fonr | v w0 6
e form A mfagT agir ad @ &
fedam 70§ fgrgem d et ag 9@
ATEAT q, TEW W e 9 wa &
fir g g fowrr & mfyerT & wgwa Ad
& a8 g ggt qrfgae ad 1 9@
TR GY HT waA difer ¥ wofge frur
e wge ww o ¥ farg g G Adr
F | ST R UG F U@ F GRA I
LAV E :

“We do not consider this neces-
sary or feasible. In any case, the
legislation in respect of disqualifi-
cation of a defector recommended
by us would in effect the sume pure

pose ia a quicker or less cumber-
some manner ™

5g qw &7 T gl difas i,
ot Yo Fo THAY, oY Qv AGAFATL
HUAR | GRS AET, I § FEr
TSd ¥ 4, 09 W O H1 offriz
FUT | S8 4g ww & & fw dar
adt g TifeT | o fedawm s98 ¥
g4t 9TEe faw A a1 s Ter fe
RN A s & fpgmm ¥
56 FUT A0 A 18-19 FAT AW
T ¥ o W Y o 7 ?
wrr wfad & ariw 3% orac g 9 & oA
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B = fag & v & v v form
¥ Ao & agaw A g fecos
afz ‘o ATy ¥ o ¥@ W oAwa &
forg srafer afory, anfie ivr sy ol
o, ez wis fobrer #ar 8, 6% A
™ & art & faofg A anfee, aar &
W & fawge faams g

SHRI S, P. BHATTACHARYYA
{Uluberia): Mr. Deputy Speaker, Sir,
I fully support this Resoiution of Right
to Recall, But, I do not support the
viewpoints that have been put in. In
our country, at present, the voters
have no right to demand the recall of
their elected representative for a
period of five years. But, what we
want is this that the voters should
be given the right to have a control
over their elected representatives
with a view to see that the promise
given by them at the time of seeking
their votes is fulfilled by their elect-
cd representative, The voters may at
the same time know that their repre-
sentative has really worked accord-
ing to the wish and their interests are
looked after by him. That must be
their attitude. Therefore, let us give
this right to the people of our country
to recall their elected representative.
In our present situation, if there were
such a right to recall, then the situa-
tion in Gujarat and Bihar would have
been quite different, When once the
voters have elected a representative
of a party then they are bound to
support him and he js bound to sup-
port the party. But, in Gujarat, though
there was a majority Government of
the Congresg Party, the people of
Gujarat got disgusted with the cor-
ruption, high prices etc., and go, they
demanded that Government must go
and a fresh election must be held. In
the absence of such a right to recall
by the people, naturally, there would
be such a movement by the people
and the Government would be com-
pelled to go.

The same is the case with regard
to Bihar. In Bihar, there is corrup-
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tion and nobody can deny that. In
Bihar, you would see that they have
to rule by their ordinances; they are
quarelling with each other for getting
more share of power or money or
whatever it may be.

Now, Shri Jayaprakash Narayan
resorted to his movement to change
the Government by the will of the
people. In such a situation, if there
was a provision for the right to recall,
than things would have been other-
wise. The people would have deman-
ded that each of the elected repre-
sentative must go. They would have
compelled the Government to go and
a new Government could have been
formed by now. That is not done
now, Then what is the way for the
people? They must give expression
to their feelings. In Bihar the peo-
ple are disgusted becaue there 1s
corruption; there is unemployment;
there is poverty; people find 1t
difficult because of high prices
and there 1 starvation death
also. The people must wake up to
see that the change is brought about.
If the right—the constitutional right—
of recall is given to the people, they
can bring about a change in the ad-
ministration of Government. This is
one of the best methods of ensuring
this, It is there in the socialist coun-
tries. It is there in Soviet Russia,
The representatives are always res-
ponsible to the voters; not only at the
time of election but throughout the
period they must be responsible to
the voters. So this is a good amend-
ment,

Then buying of votes will be more
difficult. Whoever has got money may
buy votes. But if votes are bought
and then the voters find that they
have been cheated, they wil] again
have the right of recall. So buying
of votes will be more difficult; also
getting votes by force or coercion or
by rigging, as was done in West Ben-
gal, will be more difficult. The voters
will have a greater right to exert
their opinion and corruption will be
rendered less possible in elections.
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But the main thing is the econo-
mic gystem of our country which is
dominated by big landlords, big hoar-
ders and big monopolists, They con-
trol the whole economy. This must
go and the people must have their
real right to ensure their development
for their better existence, It is one
of the fundamental points for real
democracy in the country that the
right of recall should be available for
every voter. So I fully support the
amendment.

st Qo TR Trarer Y ¢ (fFama-
arz) : SuTemer S, St faer w@r @ @
ag 29 ¥ TATHT GaT F & forg &Y amw
T € AT F Tl g | Wit g 3™
® & femra &8 &ar & s e
F IR FIZ FISIAFAT ;g ql Aol
faanedt oo #7 7S FaT 2 II FUF
S 1A O A i i B
Z1AT & AT agt fOelY & are s Smar
2 zafag gt 2w F 7T D A1A
a1 AN aret it fram 3w &
AT V1 FA AGY W | T AHIA T
FE M 3T T2 2 A7 fagre g gl
SRl 97 ST 3TT FL P & I9 ¥ I
AT F EATATT WA G TT & | &<
T A AT AT FAT F AR A2
aroag s gg Az} | i aw
T7F J19 TF T3 RT3 6T FZ FEAT
f5 6 WA F A® AVZT HIT TAATT
Fad X 33 3% 48 | faEaRas
FT 3TN f2T T §, FRT FT TAGEAT
T3 T 7 | ZATL 2 F 7L PRt ardf
F qEAT T TS g q1Z9 faq ¥ E g
7T USHEAT 9E B ATAr § | I q0eS
& q7F qTA TF AT TS HT TATY
T ORI AT AL | WG FAT F
6 e 3o §LHMA qreEf ®wr aAfaar
ST & A 7@ qEd 31w feafq
ag & fir e ardf see 15 717 Far

NOVEMBER 15, 1974 Bill 464

ARH A IT BN A TS AL Fr
THEAT FIAT 98771 § #/IL wifq § w1
FIA FT AIHT TGS a1 7S 27 ¥
fage & #% weftam aft S& +7 feelr
1 A Famt a1 2, AP g T
TR B gafm BRI aew ¥ fawdr
qifesr EIT R @iF T qF wWifa F
A Ay Tz, 7 5 zw a@ @
AT TS AST AW 937 47 JH )
faeR F wo U0 UFo F TdlwT
& fqo wagw fer s @
T TR FORIAT & s 37 €T FI
=T GHAT & 1 A6 AT FHT I I
HT @TAT F F ATE-ZAFIAT TAT AR,
qa Aew gy s fa ferfa @ &0
et gat #1 w9 347 A9ET FE@
TEH 39 & fag ? ®ge g A

feqam-g Faar 1 foe & &, =
sr1g frh o &, otz sl A T R

“Some of the Constitution like
those of Switzerland, Romania,
Czechoslovakia, USSR and some of
the States of USA, have a provia
sion for removing a public func-
tionary, including an elected rep-
resentaive, before the end of his
term of office. On this analogy, a
similar provision to be incorporat-
ed ir our Constitution was strongly
advocated by some of the members
of the Committee. The Committee
as a whole, however, is not convire
ced that this provision would be ad-
visable or practicable for this
countyy.”

T UGS & HFIE ST Fgd 3 [SRFaea
FE H AT FT AFAIT qF ARG &
TT wEiE gesivE § 2 gafie
FG AN HT G HIAT T2 & | afwa
99 qER # AT g1 98 @3 A9 e
for zAdY Fest qedt T g )



465 Comstitution (Awmenamend) KAREIKA 24, 1006 (SAKA) B 466

quedt g g v A g

“A Code of Conduct for pelitical
parties. The predominant view in
the Committee has throughout been
that regardless of the legislative
and constituional measures against
political defections, a lasting solu-
tion to the problem can only come
from the adherence by  political
parties to a code of conduct or set
of conventions that took into
account the fundamental proprieties
and decencies that ought to govern
the functioning of democratic ins-
titutions.”

A1 FATY AW F O gHERE § @ vl
A ¥AE Y I oT TR ¥ g A
T Y A O 3% AEY § | TR
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g7 WX 39 FAOF & | W7 H TE
FTIRFET W96T & 7 S HIET AT-
Qi ST T FTEFT AT qT FIT AG I Al
FAY TS ? Fom wig &
=1 @ & fera ST st st afafa
¥ OETEe ¥ A7 qgl oW o Foe a7
g AT & ¥ gur 72w ) et § 92
Thowffanfar e df
T Frew 93 Bl ¥ TiE & &
== W gaEm e & o e §
T 97 78 Wifx 9w &4 Th e
TR TSl &7 9O @FAT £ | BAfem
3 A 7 w2 &, wiT & A
T 7 fagaw s froag W
fr7 7 a7

*SHRI M. KATHAMUTHU (Nagap-
sattmam) -+ Mr. Deputy-Speaker,
Sir, while extending my wholeheart-
¢d  support to the Constitution
(Amendment) Bill of my hon. friend,
Shri C. K. Chandrappan, through
which he sceks to provide for the
1ght of recal]l to the people of our

‘Cuntry, T wish to place before this
House a few suggestions of mine,

Sir, this Amspdment is very vany
essential for the healthy growth of
democracy in our counfry. At pre-
gsent, the people have The right to
elect Their representatives 1o the State
Assembly and to the Lok S8abha. But
they have no right to recall either
their M.L.A. or their M P. Only when
the people have bofh these rights, it
can be said that they are enjoying
full democratic rights. This amending
Bill seeks to remove this deficiency
in our Constitution, That is why I
feel that the Government .should
have no hesitation in accepting this
amending Bill,

While replying to the Debate, the
hon. Law Minister may argue that
this issue was discussed threadbare
and at great length during the Con-
stituent Assembly days before it was
rejected. After elaborately discuss-
ing the different aspects of this issue,
the Constituent Assembly had felt
that this was not feasible. But,
during 27 years of our independent
existence, the political climate and
the economic situation have changed
considerably, Our Constitution itself
has been amended several times. It
is axiomatic that the laws of the
country should reflect the spirit of
the times. The laws cannot afford to
be rigid; they should meet the re-
quirements of the people. Flexibility
should be the essentia] feature of
law-making in a democracy ©On this
ground also, this amending Bill of my
hon, friend should carry the approval
of the House.

Coming to the other argument that
Switzerland is a small country where
this principle is in operation, and the
vastness of our country stands in the
way of implementing this principle,
T would like to point out that Russia
is equally a large country where this
principle is in operation. How to im-
plement this can be discussed in great
detail later on. A special committee
can be constituted to go into this
question and suggest practical
methods for implementing this. I em
firmly of the view that this argument

*The original speech was delivered in Tamil.
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of vastness of our country also will
not stand the test. There cannot be
anything substantial in the way of
the Government for accepting now
the spirit behind this principle and
later on implementing it.

On another count also, this amend-
ing Bill is very very important. As
it stands now, once an MUL.A, or
M.P. is elected, he gets a licence to
act as he likes for a period of five
years. He can neglect the interests
of his constituents. He can indulge
in corruption and such other malprac-
tices. But the voters have no right
to recall him for his misdeeds. They
have to tolerate him for five years.
The representatives of the people in
Gujarat relegated the interests of
the people to the background and Te-
galed themselves in the pleasures
that power gave them. But the
people could not react to this in 2
constitutional manner because they
had no power to recall them They
were left with no alternative except
%o take recourse to streets for the
¢ » ' 1he Assembly. Tamil
Nadu is another example If the
people, who have the right to elect
their representatives, have no right
1o recall them in the event of their
proved misdeeds, then it is no demo-
cracy. Similarly, if there is constitu-
tional provision of the right of recall,
it wil] also act as a deterrent; it will
act as a safety valve of democracy.
It will act ag a deterrent because the
M.L.A. or the M.P. will be constantly
remembering their responsibilty to
the people, their assurances to the
people at the time of their election,
and their commitment to the people.
1f they fail, instead of taking to
streets, the people will recall them;
thus, it is a safety valve of demo-
cracy.

Sir, from these points you will
agree with me that constitutional
wight to recall will strengthen (emo-
cracy in our country I would appeal
to the hom Minister of Law that the
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Governmtent. should eceept this
amending Bill in principle and in its
spirit and how to implement it can
be worked out later on.

With these words, I support this
Bl
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SHRI RANABAHADUR SINGH)
(Sidhi): Sir, I rise to support Shri
Chandrappan’s amendment to the con-
gituation. Ifeel that after 27 years of
our democratic functioning mn our
country we are groping towards a solu-

tion of our problems and necepgarily
when we look to the problems we seek

fo find whether the democratic institus
tions that -we have 30 far evplvedl are
standing yp to the demands .that ace
put on them. In this context, Shri
Chandrappan’s amendment comes as a
welcome thing.

I, of course, carry the reservation in
my mind that the question of the
mechanics of implementing this
amendment requires very serious con-
sideration, because the logistics involv-
ed in this are so tremendously big and
no experiment of this sort has been
done elsewhere yet. But I'support him
because I feel that if, as a people, we
cloge our eves to the fact that tha
Constitution has to remain a thing
which changes with us and fulfils our
requirements, if we convert it into a
feasilized skeleton, then we under-
mine our very belief in democratic in-
stitutions and our belief in democra-
cy itself, So, I think it would be well
that the Government gives this amend-
ment its very serious consideration,
that this amendment should come up
in the nature of Government proposal
that it should find the widest publicity
and that Government should elicit the
opinion of the people over the whole
country, of all the different parties,
the major constitutional lawvers of
this countrv. and after having gone
through the whole gamut of consulta-
tion, T think 1t would be well if the
Gowvernmenf came un with an appro-
printe Bill which would give 4 redress
te the people of thiy eountry
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PROF. MADHU DANDAVATE (Ra-
japur): Mr. Deputy-Speaker, Sir, when
the 24th Constitution (Amendment)
Bill was placed before this House,
Many of us had sald while supporting
that that, in order that the Constitu-
tion may not come in the way of
social and economic changes by peace-
ful methods within the framework of
the Constitution, the Cofistitution must
always be kept flexible and there must
be certaln provisions in the Constitu-
tion by which people’s will can be
effectively reflected through Constitu-
tional methods. It was precisely
because of this that we had supported
the 24th Constitution (Amendment)
Bill, and on the same lines I fully sup~
port the Constitution (Amendment)
Bill that has been placed before this
House by my esteemed friend, Shri
C. K. Chandrappan.

Sir, theré 18 no denying the fact that
there 15 discontent among the people.
On one occasion you had rightly ob-
served in this House that ‘Parliament
has to be a barometer of the country’.
Parliament can be a barometer of the
country, the Constitution can be a baro-
meter of the country, only if the Par-
liament and the Constitution reflect
the will of the people, reflect people’s
hunger for change; reflect people’s
anger also. Every time people must
not be compelled to go the streets to
demand that a particular change must
take place.

We are always told that the people’s
representatives are elected and that
their tenure is five years. Bul on a
number of ocersions issues come up
in the course of these five yvears which
we had not foreseen at the time of
eleclions; there is a conduct on the
parl of the people’s representatives
clected to the Legislatures and Parlia-
ment which people had not anticipated
earlier. Therefore, if they act in a
particular manner prejudicial to the
interests of the community as a whole,
then the people should have the right
to demand that the representatives
whom they have elected and who have
violated their mandate must not con-
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tinue for the whole tenure of five
years; they must resign their seats and
come back and seek the verdict of the
poll. There are a number of countries
with differing social patterns and ide-
dogies which have accepted this parti-
cular provision of right to recall. You
cannot compare the socialist countries
of communist countries on the one side
and Switzerland on the other. They
have different social systems.
They have different politica] set-up
but even they have accepted the
wisdom of this particular provisiom of
tight of recall Very often we find
in the legislatures that elected
representatives, because there is no
deterrant of right of recall, feel once
they are elected to Parliament or
State legislature it is a free licence
or a permit given to them by the
electorate to misrule for five years.
They might have indulge into corrup-
tion or a number of mal-practices
but they are not at all frightened.
They feel in the five years the entire
temper of the people will come down
and they bank on that. They
continue in that position for five
years in the hope that peoples
memory will be short and they will
forget their misdeeds. If this situa-
tion is to be salvaged it is better that
we have the right of reccall,

Some friends have argued that this
provision might be misused. I fully
agree with the sentiment that the
poor people will find it difficult if
there are elcctions after every short
interval. But there is other side of
the picture. Probably, anticipating
that this provision may be misued
the framer of the Bill has rightly
said:

“Provided majority of the
electorote of the constituency from
where the Member has been elect-
ed express their desire for recall
of the Member in such a manner
as parliament may by law provide.”

Therefore, while framing that law
there can be consultation among sll
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the political parties and the modus
operandi can be detemined by which
there may not be misuse, You can
put a number of restrictions, as Mr.
Atal Biharj Vajpayee suggested, so
as to make this particular provision
‘fool-proof’. In that case it will be
the best safety valve for the demo-
cratic institution,

My friend who spoke to defend
this Bill unnecessarily went astray
and brought into the picture ‘Bihar
movement' led by Shri Jayaprakash
Narayan. I would like to tell Mr.
Chandrappan even if he feels that
such & combination of parties, as in
Bihar, should not take place and
leople shoud not be forced to come
under such hytrogenous combination
even for the desired end, it is better
that the right of recall is there. It
is because this right is not there
that extra-Parliamentary  agitations
are launched. If the right of recall
is provided in the Constitution in
that case people will not unnecessa-
rily come on the street. I do not
think people unnecessarily are pre-
pared to offer sacrifices. They are
not always prepared to face bullets
and lathi-charge. They want cons-
titutional methods to ventilate their
differences, Here it was rightly ex-
pressed if rich people are able to
manipulate the things then they will
be able to manage certain majority,
and then the right of recall can be
exercised., The same argument can
be advanced to general elections, Omn
the contrary the right of reeall
might be g marginal phenomenon.
The gencral elections is an overall
phenomenon and there the richer ele-
ments will be able to mobilise pover
by the purse and mainpulate the
rosults. Therefore, probably the
legic which my friend has put for-
ward is more applicable to the
general elections than to the exercise
of the right of recall, =

Once the right of recall is there
in the Constitution, may be, it might
not be exercised at all because, many
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people who indulge in a number of
malpractices know that the sword
of right of recall js hanging on their
heads. Probably, for many of them
indulging in malpractices, this will
act as a deterrent and this will pre-
vent them from acting in a manner
that would be prejudicial to the in-
terests of the Constitution, interests
of Parliament and interests of the
community at large,

Therefore, we must ulfimately rely
'on the good faith of the people, I
would conclude by quoting one in-
slance that in the life of UK, the
Bill of Rights, Act of Settlement and
Magna Carta had not merely been
the cornerstones of the freedom of
of Britain but they were the cornern-
stones for the freedom of the entire
era. Even they could be repealed in
the British Parliament in a manner;
they could repeal the Dock Act or
they could even repeal the Trafficking
Act. The people of Great Britain and
Parlisment of UX. know that pos-
sessing the power is ofe thing and
cxercising it is another thing. There-
forr, I am fully confident that if such
wider powers are given to the electo-
rate, they will noy misuse them, But,
on the contrary, such power given
to the electorate will act as a deter-
rent and that itself will be a safety
valve of democracy.

Therefore, without any hesitation,
irrespective of what he has about
Bihar agitation and about all of us
and in spite of what he has said
about us, I would give my uncondi-
tional tupport to the Bill he has for-
ward. Ultimately, I would make an
appeal to the new Minister, while
concludine, that she is a new minis-
ter why has taken over charge of
the Ministry of Law, Company Af-
fairs and Justice.

In the past whenever such bills
were krought forward, always from
the treusury benches, the Minister
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came forward with a plea that the
spirit of the Bill is very sound. It is
always a wise step that has been
proposed. After all, we must weight
the things and be guided by trial and
error. Therefore, while accepting
the spirit of the Bill, I hope she will
not follow the same method I
think this is the first Biil to which
she will be replying, I hope she will
not follow the traditional beaten path
and she will rise above the traditional
method that hag been followed so
far in the Fouse and she will take
the credit of applying a very flexi-
ble mind to the propositions which
has been proposed over here.

MR. DEPUTY-SPEAKER: I share
your optimism. Mr. Hanumanthaiya.

SHRI K. HANUMANTHAIYA
(Bangalore): Mr. Deputy-Speaker, Sir
I listened to the speeches of the Leader
of the Jan Sangh Party and my friend
Prof. Dandavate.

We have to see objectively that the
remedy proposed serves the purpose
of the mght of recall. Tne rght of
recall 15 a rnight which is exercised
probably by one couniry apart from
the countriecs under probletariat
dictatorship.

It is not as thought every democracy
in the world has cxamined and found
it as a very suitsble remedy. The
main object behind this Is to see that
Members who are corrupt are not
allowed to remain as Members. Even
now, under the (onstitution, you can
Bee that if there is a crime committed
by a particular Member of Parliament,
he can be hauled up before a court
of law, punished. That punishment
will also entail his disqualification,
There the only difficulty is to prove
in a court of law that that pariicular
person is guilty. If one Member has
been accuseg of some crime, he may
be convicted or may wot be convicied,
But, if he is convicted hiz member-
ship automatically goes. Therefore, it
ig not as thought there is no remedy
existing under the present law, U=~
der our Constitution, there is provi-
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gion for disqualification, The disqua-
Hfieationd aré enumerated in the Elee-
f0fHl] Law, Action can be fiken
agéinél him Whereby he may cease fo
b¥ & Membei of Parliament,

The o6f recall has not been
adtpted f democratic countries, The
type of c on that prevails In
Switzérlang 18 a  type of its own.
There it is & differént set of circumst-
ande, Switzerfand is a small country
with, may beé about & crore of people
of even less. What works in that
couhtry may not work with equal
effect in a vast country like India.
ThdYa Yas been a country of diversity.
AY the flmé our leaders, who have
served this country, have tried to bring
about what is called unity in diver-
sity, This is the basic quality of this
ntfioh. There wre diversities, and
ity his to’ be continuously forged,
niintdiled and’ protected. If any-
thing happens under law which gives
room for encouragement to this
diversity, we may be disturbing the
vet'y unity of the country.

The right of recall I fear, may be
one such unhealthy remedy. Not
merely members or Ministers on this
side but even nolitical leaders who
are very prominent, who are doing
their best for the party and country,
may be assailed in this way. [f an
Opposition leader iz not hiked by a
number of people, be may be put into
trouble in his conslituency by some of
his opponents by geiiing a move for
his recall. What happens if this kind
of competition in recalling takes hold
of most of the constitwencies? The
tranquillity of mind required to work
as an MP itself gets destroyed,

The right of recall, therefore, is not
a remedy which has been found to be
toolproof., If Has not even been tried
in progresilve democracies. I under-
starid the object of those ‘riends who
suppért this Bill is to see that corrupt
members or corruvt Ministers do pot
go' on in their own way being sure
that they have a lease of flve years
to do whatever they please. '‘But we
have t6 rémeriber that there are
several laws ih this country which
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are meant to check corrupt practices
and crimes not only of MPs but of
the people in general. We cennot
claim any special protection, nor can
we claim any special privilege ,aor
modus operandi so far as we MPs
are eoncerned.

What it really amounts to is the re-
torm of the electroral system. It 18
agreed on all hands now that there
are a lot of lacunae in the system of
elections, Electoral law, however
good it may be, is bypagsed in ways
that cannot be known or proved. We
have reached a stage when the eletto~
ral gystermn needs to be reformed,
Electora]l reform in such a vast coun-
try is a complicatead matter; 1t can-
not be just discussed and setiled.
Nor can reforms be enforced in a
haphazard ad hoc manner. Jt has
to be thoroughly studied; the systems
all over the world may have to be
scrutinised, We have to find out re-
forms which are switerd to the tempée-
rament of the ncople ang the condi-
tiong in the country,

17.09 hrs,

The wisest thing, therefore, is to
appoint a Commussion for the purpose.
In that Commission, be representatives
of the Opposition, and people who
have had experience of the elections
have to be membeis. I deliberately
exclude judges. Judges have not had
the experience of going through elec-
tions. ey may sit in ivory towers
and come to conclusions which are
not applicable to the situation or %
the subject. I want people who have
experience and who have abilily to
think and project proper remedies to
be members nf this Commission. The
membership is {0 be more or less
satisfactory to every party. A Com-
mission of that standard and oljecti-
vity may be able to examine and find
out suitable reforms to be enacted. I
therefore plead with mv hon. friends
not to press this Bill which will land
us in greater difficulties than we are
facing today.

This democracy has to survive;
India is mow weddeq to democracy in
a permanent way. It ig our duty to
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see that from time to time, it is
cleaned of malpractices. It must be
made as pure as i8 humanly possible.
I therefore propose that a high-pow-
ered Commission consisting of emi-
nent anq experienced people in the
line should be appointed by Govern-
ment so that all {he thinking in the
country on the subject may be pooled
together, digested and prover recom-
mendations evolved,

*SHRI J. MATHA GOWDER (Nil-
giris): Mr. Deputy-Speaker, Sir, I
rise to express my personal views on
the Constitution (Amendment) Bill
of my hon. friend Shri C. K. Chan-
drappan, enunciating the principle of
right to recall for the people of our
country.

It would have been appropriate if
a member belonging to the Jan Sangh
or to the Socialist Party or to the
CP.I. Marxist Party had introduced
this Bill. I say this because all of us
know the role beine plaved by the
CPI, to which Shri Chandrappan
belongs, in the Bihar Mas= Movement.
It is a paradox that the C.P.I. do not
appreciate the wishes of the people
of Bihar and are opbposing their agitn.
tion. But the same Communist Partv
of India, when it was ruling tte
State of Kerala in 1959 and the duly
elected Ministry of Shri Namboodri-
nad was toopled by Shrimati Indira
Gandhi, under whose presidentship
the Congress Party supported the
popular agitation against the CPI.
Ministry. raised the question of pro-
priety of supporting such democratic
popular agitation In Tamil Nadu.
the Members of C.PI think onlv
about bringing down the Oobnosition
varty in power. Though CP.I itcelf
iz an Opposition partv. in Tamil
Nadu they could not get an oppor-
tunity to become a ruling party.
They are now keen to dislodge the
Opposition partv in power in Tamil
Nadu. First thev joined hands with
the Congress Partv. Now. thev have
forged an alliance with another party.
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They have not yet met with success
in Tamil Nadu. In December 1974
they are going to launch “Save Demo-
in Tamil Nadu,
which they call ag a counter-affensive
for Bihar type agitation. When they
speak in so many different tongues,
the people do not fail to notice the
contrary views beingexpressed by the
C.PI After the Indo-Soviet Treaty,
the CPL has joined the Congress
band-wagon, We have been seeing
the C.P.I's role in the nation’s poli-
tics. Whatever the Congress Party
says and does, the C.P.I. extends full
support. Instead of calling it the
Communist Party of India we can
call it as the Communist Party of
Indira, That is why the C.P.I. doea
not want the fall of the Congress
Ministry in Bihar, Yet here, Mr,
Chandrappan talks 'of the right 9
recall,

Sir, there is no difference of opinion
about the necessity of having con-
stitutional right of recall, It is only
whether this  should have been
sponsored by a C.P.I Member, 1
would like to sound a note of caution
for the ruling Conrress Party. The
awkward situation for the Congress
CPI. will continue to create such
as the present one in which the
ruling party can neither accept this
amendment at this juncture nor
reject it for the fear of break in its
alliance with the CP1

Recentlv., the Sunreme Court'’s
judgment on Poll Expenses resulted
in the unseating of a sitting Member:
of this House. As if to spite the
Supreme Court, the Government
issued an Ordinance on this question:
which has been severely criticised by
all the newspapers in the country on
the ground that this would protect
the interests of the ruling party. This
Ordinance has also created great dis-
satisfaction in the opublic ovinion of
the country. In this ascrimonious
atmosphere, the Central Government
have accepted the urgent need for
reforms in our electrocal system. The

*The original speech was delivered in Tamil
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Law Minister has also stated that he
is ready to have discussions with the
Leaders of Opposition Parties about
electoral reforms. 1 don't think it is
necessary that the Constitution should
be amended at this moment to incor-
porate the right of recall.

As Shri Hanumanthaiya rightly
pointed out, a high-powered Com-
mission should be constituted to go
in depth into the question of electoral
reforms and make concrete sugges-
tions. Here, the ruling party should
bear in mind the Biblical saying that
one who sows the wind should be
prepared to reap the whirlwind.
What the ruling party is facing to-
day in Bihar is in fact the harvest
of what it had sown in Kerala in
1058, Secondly, there is widespread
feeling among the people of the
country that the Laws, Ordinances
etc, promulgated by the Government
are primarily meant to benefit the
ruling Congress Party. The Govern-
ment should ponder over these pro-
blems mn right perspective and a com.-
prehensive legislation for much-
needed electroral reforms should be
brought before this House, and that
should be done before the next
General Elections.

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR.
SAROJINI MAHISHI): Sir, the
mover of the Bill has said that article
83A should be inserted after arlicle
83 to make provision for recalling the
elected representatives., I was listen-
ing with rapt attention to his speech.
He said, unless there are fundamental
changes in the economic values and
social conditions prevailing in our
country, il is very difficult to have
political changes. He also said that
caste, creed, community, wealth and a
number of other factors play an im-
portant role in the election of the
candidates, Does he not think that
these will play their role in the right
of recall also? He said that econo-
mic condilions and social conditions
have got to be changed; then only
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political conditions can be changed.
Does he not think that this Bill
should have been introduced only
when all those economie and social
conditions have changed? He should
know that in our country although a
member is elected from a particular
territoria] constituency, the moment
he is elected, he becomes a represen-
tative of the people, He does not
represent only that particular terri-
tory of that particular State from
where he is elected; he Fepresents the
people at larg.

SHRI PILOO MODY (Godhra):
Why don't you project this philosophy
to those who are putting forward the
anti-defections Bill?

DR. SAROJINI MAHISHI: It is
not only preached but practised alse.
The elected representatives do not
restrict themselves to the problems of
that particular territory. They can
deal with national problems. This
shows that an elected member is not
a delegute but a true representative
of the people. By making provision
for recalling the elected member, we
in fact would be reducing him to the
position of a delegale. The spirit of
the whole thing has o be understood.
In the House of the People, any
member elected from any part of the
country can raise problems pertaining
to the whole country. He need not
restrict himself to one part of the
country, Whether it is the House of
the People or a Legislative Assembly,
the member is kept on a higher
pedestal. He should think twice
before he says that this right to recall
should be given, The hon. Member
says that ithe right to recall is a
corollary of the right of electing a
representative. But I do not know
whether he has given thought to how
this right to recall can actually work.
Even for organising an election we
have to set up a huge machinery. If
the right of recall is given in a very
vast country like ours, where a very
large number of people have got to
vote for electing a representa}.ive to
the State Assembly, and a still larger
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number for a representative to the

House of the People, is it possible to
organise this?

Apart from the question of organisa-
tion, is it right and proper to give
this right of recall to the people? I
nave heard many people talk in
platforms wondering whether the
adult frapchise given to the people
js right. I am not suggesting that
we should go back on that.

SHRI ATAL BIHAR] VAJPAYEE:
Take away that right.

DR. SAROJINI MAHISHI: Some
members even from the opposition
parties have doubted whether we
have rightly given adult {franchise
to our people. In such circums-
tances, will it be proper to give this
right to the people, especially when
some of the people cannot distin-
guish even between promises and
assurances in the election man-
ifestos? I do not think they will be
in a position to exercise the right
of recall properly. It is yet to be
seen how they will exercise it, if
that right is given to the people.

1 wag carefully listening to the
speeches of members from both
gides of the House., Some of the
hon. Members referred to the prac-
tices now existing in some countries,
The example of Switzerland was
mentioned. I can give the example
pf some of the smaller States, parti-
cularly the Western States, in the
United States of America. But I do
not know whether the hon. Members
have tried to go into the experiences
of those countries in this matter.

I would like to point out to hon.
Members that certain plants and in-
stitufions grow only in some
peculiar conditions or surroundings.
A plant which grows in a hill side
cannot grow in some other areas.
Certain ctinditions which are appli-
cable to rertain countries are absent
in some other countries. The in-
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shitutions obtaining in a ooumiry
where some particular copditions
prevail cannot be transplanied to
another couniry where fThe condi-
‘tions are different.

In Switzerland out of 22 cantons
hardly seven cantons exercise the
right of recall. There are several
rights like the right to referendum,
right to initiative and the right to
recall. The right to recall is a right
to call back an individual wember
wheres the right] to referemdum Is
the collective appeal to the whale
electorate at large. Therefore, the
two things may meet at a certain
point but the two should not be
confused. Becondly, even this right
has been very sparingly used in that
country where it is prevailing only
in a portion of the country,

In the Western States of the United
States the right of recall was there
not only for the political representa-
tives but for the executive, namely,
officials also. The result was that the
officials were afraid of taking any
decision because a sword was hang-
ing over their heads, In Colerado
a decision was taken to recall even a
judicial officer. It was considered not
as proper because the security of
tenure given to a judicial officer has
to be maintained.

Even in the case of a political re-
presentative, what guarantee is there
that a duly elected representative
will not become the victim of some
corrupt practices, some intrigues and
cliques, and that he will not be re-
called? Therefore, it is very diffi-
cult to enforce it in a country like
ours. That is why even in the Cons-
titution of USSR, though prior to 1836
they had such a provision. there is
no such provision now,

Prof. Dandavate referred to the
fact that enumeration of the right on
paper is one thing and the actual
practice is another thing. He hoped
and banked on thig thing that though
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this right may be enumerated on
paper, it will not be utilised.

PROF MADHU DANDAVATE. To
put the records strpght, I pad, onee
the provision ig there, 3t will not gs
ad ent indulging 1n 1pal
practices dare net inquige inp mal-
practices

DR, SAROJIN] MARISHI. 1 haye
followed a, 1 naye upderstopd the
spiryt of 1f. 1 apprgcigie his hope and
oEhmigm algg in thys regard. Buf, at
the same tlmy, It it 1 op paper, What
guaspnteg 13 there that it will pot be
utifysed? 1 agree thet 1t will act as
a detesrgnt Accordipg to Rm, the
very entry of fus right wmto the body
of the Conshfution will act a4 a
detevrent, By, 1 addiien de thab
he also zajd that gven if 3t is wapoxpo-
rated 1n the Copstitution, there 1§ #
g differgnge between $he actypl
enpmgrabjon of that and sctyal ytily-
satign of that. Buf 3 15 very diffi-
wit and it = ngt possible to say thpl
onge 1§ is therg, i will npt ke utilis-
ed Do we make any provisipn on
the guarantee or on the wish that it
wiyl not be uttjlised” If cannot be
done

cegaured tq work them qut
hep, Member, Mr Chyndrappan, bas
mbwneblnomthummﬂew
hran#rlﬂd o@ﬁv ¢ years

et begn able to
the peopje may aaym!hﬂutomm

but they wﬁl

In  the -
lhesmuuaetb ,wisdom 1n electing
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He also said that m USSR, the
Members g0 back apd teport to thewr
constituencies what they bave hesn
Roes anyone

and tell his people
nothing to report, he may try
avold his constituency and his people

ahle to do n the Paghament and that
there 15 np such cystom heve or
on Refechigns, As you kaow, B&,
the Thurty-Second Amendment of
the Constitufion 15 dealing with thas
thing It has been referred to the
Joint Commuittee and the Jomnt Com-
mittee 15 collecting evidence 1n regard
to this thing

Further, this 1s what Mr Chandrap-
pan said that if the person has not
been able to do any work or he has
not been able to adhere to the pol-
fical principles of a party and he
wants to defect, want of such a pro-
vision of recall may encourage a
person to defect from one party to
another How are the two things
connected® According to Mr Chan
drappan, 1f a Member defects, the
people whoe voted for him on certain
prinpples und certain election mam-
festo of a political party should have
the right of recalling him But then
1 may, the wery drastic measures are
being discussed in the Jowmt Com-
mttee and the person who defects
may cesse v be a Member aof the
House 1itself Therefore, when such
dragtic measures are bewng considered,
the question of right of recall has
any relevance in tha present miua-
tion I do not think that the Bill is
relevant at all,

I ap thankfpl {p he hon. Memhers
whe have achvely particippted
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this discussion and have given expres-
gsion to their ideas.

Mr. Atal Bihari Vajpayee requested
that the Government should listen
with an open mind. I was listening
with an open mind, but under the
eircumstances, I hope, he will agree
with me, the Bill is not very rele-
vant. Bo, I request the Mover ef this
Bill to withdraw it.

. MB, DEPUTY-SPEAKER:
Chandrappan.

SHRI PILOO MODY: You should
start by saying ‘The charming Lady
Minister”.

SHRI C. K. CHANDRAPPAN: The
cnarming lady Minister has disap-
pointed everybody. Everybody was
hoping that the new Minister would
have an open mind on the subject,
but she has disappointed us,

I do not want to take much time.
: would like to correct some of the
tacts which the hon. Minister has
mentioned. She said that, afier 1836,
she could not find any provision for
recall in the Soviet Constitution
There wag a provision in 1965, article
142 of the Soviet Constitution says....

Mr.

SHRI PILOO MODY: He seems to
know the Soviet Constitution much
hetter than the Indian Constitution.
What does article 142 of the Indian
Constitution say?

SHRI C. K. CHANDRAPPAN:
Article 142 of the Soviet Constitution
says:

“It is the duty of every Deputy
to report to his electorate on his
work and on the work of his Soviet
of Working People's Deputies, and
he may be recalled at eny time
upon the decision of a majority of
the electors in the manner estab-
lished by law.”

I just want to put the record
straight.

The han. Minister has mentioned
that, when I was introducing this Bill.
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I had said that the socio~economic
conditions existing in our country
had & bearing on the electoral laws
that we might make and how far
successfully we would be able to im-
plement them. She took that as the
main argument to argue against the
right to call, I would like to tell
the hon. Minister that, even under
the present set-up which we call the
capitalist system, with al] the diffi-
culies, with starvation, with unem-
ployment, with poverty, with hunger,
we believe that there is a kind of
bourgeois democracy and that this
demooracy is better than fascism or
anarchy, this democracy is better
than what we hed before indepen-
dence under the colonial rule. To-
day what we are trying to do is to
improve upon, to whatever extent
possible, the democratic Constitution
that we have in our couniry. The
position that the hon. Minister has
taken, 1 think, will help only those
forces who are trying to bring the
people to the streets and create con-
ditions of mnarchy: this kind of atu-
tude will only help that; I am very
sure about it.

My friend, Prof. Madhu Dandavate.
has put my point more correctly by
saying that the Constitution will
provide the safety valve, by Wwhich
the people could express their anger.
their disappointment, and their dis-
approvel of those who have forfeited
the confidence of the people. And
vou are denying, by taking this ada-
mant position, that kind of democratic
process coming into operation. It is
very disappointing and I cannot oblige
the Government by withdrawing this
Bill. I think, this Bill, if it had been
accepted, would have been the begin-
ning of @ new era in our democratic
practices in our country, and the
Minister, by taking a very adamant
and obstinate stand, has preventied
any such possibility. So, I cannot
withdraw this Bill,

MR. DEPUTY-SPEAKER: I will
now put the amendment of Shri M. C.
Daga to the vote of the House,
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Amendment No. 1 was put and
negatived.

MR. DEPUTY-SPEAKER: Before |
put the motion for consideration to
the vote of the House, this being u
Constitution (Amendment) Bill, voting
has to be by Division. Let the lobbies
be cleared.

Let the lobbieg be cleured again.

The Lobbies are cleared, Now I
think to put an end to all this con-
fusion, we will proceed with the vot-
ing. The number will show whethes
we have the quorum or not. The
quorum is 53. If there is no quorum,
the voting will be postponed to the
next day and the House will be ad-
Jjourned,
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The question is:

“That the Bill further to amend
the Constitution of India be taken
into consideration™.

The Lok Sabha divided.

MR. DEPUTY-SPEAKER: There is
no quorum. The voting is postponcd
and the House stands adjourned till
11 A.M. on Monday.

17.45 hrs,

The Lok Sabha then adjourned till

kleven of the Clock on  Monday,

November 18, 1974/Kartika 27, 1896
(Saka),



